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Seizure of Jute Goods at Calcutta 

r Shri Muhammed Elias: 
1049. ~ Shri Ram Krishan Gupta: 

L Shri Chuni Lal: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
Unstarred Question No. 2464 on the 
28th March, 1961 and state: 

(a) the names of the firm~ of ex-
porters charged with violation of the 
provisions of the Sea Customs Act and 
the FOI eign Exchange Regulation Act; 

(b) the details of the steps taken by 
the Collector of Customs, Calcutta; 
and 

(e) at what stage is the case pend-
ing? 

The Minister of Finanee (8hrl 
Morarji Desai): (a) The names are 
given below:-

( i) Messrs Bharat Commercial 
Company, Calcutta. 

(ii) Messrs Kissenlal 
Calcutta. 

Bangur. 

(iii) Messrs Shree Luchminara-
yan Jute Mills Limited, 
Calcutta. 

(b) & (c). The case against Messrs 
Bharat Commercial Company has 
been adjudicated. 5,800 bales of jute 
goods which had been shipped or 
sought to be shipped in contravention 
of law on the account of the lirm ha ve 
been confiscated under section 167(8) 
of the Sea Customs Act read with 
Sections :l3A and 23B of Foreign Ex-
change Regulation Act, with an option 
to pay a fine of Rs. 25 lakhs in lieu of 
confiscation. A personal penalty of 
Rs. 5 lakhs has been Imposed on the 
proprietor of the firm, and a penalty 
of Rs. 1 lakh on an authorised repre-
sentative of the firm. 

Adjudication proceedings are in 
progress against the other two firms 
named in the reply to part (a) above. 
These firms appear to be concerned 
in the attempted illegal exportation of 
125 bales of jute goods. 
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